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Indian Railways has de-
ployed Kavach, the indi-
genous train collision
avoidance system, on
1,465 route kmprimarily
across the South Central
Railway division. 

The Railways would
soon float tenders, around
May or June, to upgrade
existing and upcoming in-
stallations to LTE (long-
term evolution) techno-
logy making the entire sys-
tem 4G-enabled and
operable.

The formal introduction
of Kavach could happen in
at least another 12 to 15
months, sources told
businessline.

SURVEYS UNDERWAY

Current tenders would
cover 6,000 km, including
3,000 route km (Rkm)
along the Delhi-Mumbai
and Delhi-Howrah routes
(covering 3,000 km),

where surveys are cur-
rently underway, o�cials
said.

The North Western
Railway (NWR) – covering
States like Rajasthan, Gu-

jarat, Punjab, and Haryana
– has reportedly awarded
tenders worth ₹426 crore
for the train protection
system to be rolled out on
1,600 km across the zone.

The targeted completion is
in 2025.

Earlier this month, suc-
cessful trial runs for Ka-
vach were carried out on
Vande Bharat trains (run-

ning at 160 km/hr) along
the test track located
between Mathura and Pal-
wal. Trials were carried
out with an eight-car
Vande Bharat train and in
the next phase, it would be
carried out in a 16-car
Vande Bharat.

In case of the South
Central Railway zone
(where 1,465 km of Ka-
vach is already deployed) –
which predominantly
serves Andhra Pradesh,
Telangana, Maharashtra,
and portions of Karnataka,
Tamil Nadu, and Madhya
Pradesh – there would be
an upgrade of
infrastructure.

AWAITING APPROVALS

“Apart from a collision
avoidance system, there
are many other compon-
ents such as station Ka-
vach, RFID tags through-
out the track length, and
the installation of Kavach
towers along tracks, which
need to be in sync at the
same time,” an o�cial

is approximately ₹50 lakh
per km and cost for the
provision of Kavach equip-
ment on a loco is ₹70 lakh
per loco. 

The budgetary alloca-
tion for Kavach, in FY24
was ₹710 crore and in the
FY25 Interim Budget, it is
nearly ₹560 crore.

EMU RAKES

According to a senior Rail-
way o�cial, optical fibre
cable (OFC) laying has oc-
curred across 3040 kmof
the proposed 6,000 km,
while 269 towers have
been installed.

Some 186 Station Ka-
vach installations (data
centre-type installations at
rail stations) have
happened.

Trackside equipment
has been installed in 827
Rkm, and 170 loco equip-
ment has been set up.

“In all there are 139 lo-
comotives including elec-
tric multiple unit rakes
that are Kavach enabled,”
the o�cial said.

said, adding that Railways
is in the process of in-
stalling these components
and getting their safety
certified.

Earlier this month, the
Cabinet approved re-
serving an additional
5MHz spectrum in the 700
MHz band for the Rail-
ways for the national rol-
lout of Kavach, over the
earlier assigned 5 MHz for
the automatic train pro-
tection system.

Right now, the Railways
have an annual capacity to
install 1,500 Rkm of Ka-
vach, which will sub-
sequently be taken up to
2,500 Rkm in FY25 and
then to 5,000 Rkm in FY26
as approvals for new
vendors come in.

At least two new
vendors are awaiting ap-
provals, sources said. Ex-
isting vendors for the tech
include Medha, Kernex,
and HBL PowerSystems.

The cost for provision
of trackside, including sta-
tion equipment of Kavach,

Railways to upgrade Kavach to LTE technology
MAKEOVER MODE. Formal rollout in 12-15 months; successful trial runs carried out on Vande Bharat trains; move will make the system 4G-enabled

Abhishek Law
New Delhi

BEEFING UP INFRA. Earlier this month, the Cabinet approved reserving an additional 5MHz
spectrum in the 700 MHz band for the Railways for the national rollout of Kavach, over the earlier
assigned 5 MHz for the automatic train protection system. 

PM to flag o� ₹48,000-cr
projects in Gujarat 

Ahmedabad: PM Narendra Modi
is slated to visit Gujarat on
Sunday to inaugurate projects
worth ₹48,000 crore, including
five new All India Institute of
Medical Sciences , stated an
o�cial release from the State
government. Modi will
inaugurate AIIMS at Rajkot, The
Prime Minister is also slated to
inaugurate ₹16,200 crore
worth of power projects in
Kutch. OUR BUREAU

QUICKLY.

India, US hold bilateral
consular dialogue

New Delhi: India and US on Friday
discussed ways of enhancing
cooperation on a wide range of
issues such as extradition, mobility
of students and professionals, safe
and legal migration and protection
of vulnerable women and children,
according to o�cials. The Indian
delegation led by KJ Srinivasa,
Joint Secretary (CPV) in the
Ministry of External A�airs, hosted
the US delegation led by
Ambassador Rena Bitter, Assistant
Secretary, Bureau of Consular
A�airs. PTI

The ongoing months-long tur-
bulence in oceans has been
captured in a report the Indian
Navy released on Thursday,
which stated piracy and armed
robbery in the Indian Ocean
Region (IOR) witnessed a 20
per cent jump in 2023, with 194
incidents recorded last year in
comparison to 161 in 2022.

Hijacking, kidnapping, il-
legal boarding, attack, sea rob-
bery, and theft attempted in-
cidents have been put together
to compile this data by the IFC-
IOR Centre, which has liaison
o�cers from 12 countries in-
cluding the US and UK. Des-
pite the surge in incidents, a
positive trend emerged as 78
per cent of reported incidents
involved no violence, the IFC-
IOR Centre noted. However,
the report flagged that isolated
instances of violence resulted

in severe injuries and death of a
person.

According to the report,
“while piracy and armed rob-
bery remained suppressed in
most regions, South East Asia
saw a surge, accounting for 103
incidents. East Africa experi-
enced a significant increase,
notably in hijacking of dhows
o� the coast of Somalia and
petty thefts o� Mauritius”.
The type of incidents varied
with sea theft being the most
reported (43 per cent of total
incidents) and bulk carriers,
tankers, and pleasure crafts be-
ing the most targeted vessels. 

The Centre also stated the
ongoing conflicts, hinting
between Russia and Ukraine,
Israel and Hamas, and recent
developments in the Red Sea,
indicating Iran-backed
Houthi’s attacks on commer-
cial vessels, coupled with the
removal of ‘High Risk Area’
with e�ect from January 1,
2023, and depleting fishing

stocks due to increased illegal,
unreported and unregulated
(IUU) fishing activities are
likely to pose challenges in
Gulf of Eden.

SMUGGLING ON RISE

Overall, the IFC-IOR centre
said it monitored, recorded,
and analysed a total of 3,955 in-
cidents across the IOR and ad-
jacent seas. Contraband smug-
gling, especially narcotics, has
also risen, recording an 18 per
cent uptick in incidents, that
led to 958 seizures. 

“Narcotics accounted for 31
per cent of incidents while do-
mestic products and fuel
smuggling each represented 17
per cent of recorded in-
stances”, the report said. “Ma-
jor drug seizures in the IOR in-
cluded large shipments of
Amphetamine Type Stimu-
lants (ATS) such as
methamphetamine, cannabin-
oids, and opioids such as
heroin,” read the report. 
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Piracy, armed robbery in Indian
Ocean jumped 20% in 2023: Navy 

The scope of judicial review in ex-
amining policy matters of the
government is very limited and
the courts cannot direct the
States to implement a particular
policy or scheme on the grounds
that a “better, fairer or wiser” op-
tion is available, the Supreme
Court has said.

The observation came while
disposing of a PIL seeking for-
mulation of a scheme on setting
up of community kitchens to
combat hunger and
malnutrition.

The top court refused to pass
any direction in the matter ob-
serving that the National Food
Security Act (NFSA) and other
welfare schemes are being imple-
mented by the Centre and states.

A bench of Justices Bela M
Trivedi and Pankaj Mithal said
legality of the policy, and not the
wisdom or soundness of the
policy, would be the subject of ju-
dicial review.

WELFARE SCHEMES

“It is well settled that the scope
of judicial review in examining
the policy matters is very limited.
The courts do not and cannot ex-
amine the correctness, suitabil-
ity or appropriateness of a policy,
nor are the courts advisors to the
executive on the matters of
policy which the executive is en-
titled to formulate. The courts
cannot direct the States to imple-
ment a particular policy or
scheme on the grounds that a
better, fairer or wiser alternative
is available,” the bench said.

Press Trust of India
New Delhi

Courts cannot direct
States to implement
particular schemes:
Supreme Court

As farmers leaders chalked
out their next course of ac-
tion after a two-day pause on
Friday, they were hopeful
that their key demands would
be met. But at the same time,
they were ready to resume
the “Delhi chalo” march if the
talks failed.

Later in the day, they de-
cided to hold protest meet-
ings till February 28 and take
a call on the future course of
action after that..

Meanwhile, there was no
word from the Centre till Fri-
day evening about when it
wants to have the next round
of talks. In the last four
rounds of talks, it was the
government which proposed
the date and time of the
meetings.

Elesewhere, there were re-
ports of a police o�cer being
injured in Khedi Chwpata in
Haryana’s Hisar. Visuals from
the spot showed that the po-
lice - escorted by riot person-
nel in full gear — was taking
people into custody while
groups of farmers surroun-
ded them. There was a lot of
commotion and some viol-
ence in which tear gas shells
were fired and police resorted
to a lathi charge. Protesters
threw stones when they were
stopped from marching to
Khanauri on the Punjab
border.

They were headed to join
thousands others who had
gathered there and at the
Shambhu border crossing,
waiting for instructions for
the ‘Delhi Chalo’ march.

FARMER DEATHS

Earlier, a 62-year-old farmer
died in Khanauri after su�er-
ing a cardiac arrest. Darshan
Singh was from Punjab’s
Bathinda district, and was the
second person from Bathinda

to have died in these protests.
On Wednesday Subhkaran
Singh, 21, died during a clash
with the cops. 

Singh died after farmers
rushed barricades set up by
the police at the Khanauri
border crossing to stop them
from reaching Delhi. Farmer
leaders said his body - a
(delayed) postmortem
showed a head injury - would
not be cremated till the Pun-
jab government registers a
case against the person
responsible.

Chief Minister Bhagwant
Mann - who expressed sor-
row over Subhkaran Singh’s
death - said a case would be
filed after the post-mortem.
“Those responsible will have
to face stringent action,” the
Aam Aadmi Party leader said,
as he announced ₹1 crore
compensation and employ-
ment for Singh’s sister.

However, many farmers
seemed ignorant of the status
of their key demands – legal
guarantee and Swaminathan
formula. The assumption of
the farmers is a hike in the
selling price of wheat and rice
if the demands are met. A lot
of the protesting farmers
were also hoping for a waiver
from the protest.

Last year, the Centre had
procured nearly 75 per cent
of wheat and 99 per cent of

paddy produced in Punjab at
MSP. Taking all India average
projected C2 cost of produc-
tion of wheat at ₹1652/
quintal, Punjab farmers will
earn ₹2,478/quintal in Swam-
inathan panel’s suggestion of
C2+50 per cent formula is ac-
cepted, which is ₹203/quintal
(or 9 per cent) higher from
MSP of ₹2,275/quintal.

CURRENT PROTESTS

Food Secretary Sanjeev
Chopra on Thursday had said
that probably the Centre
could not communicate ef-
fectively with the farmer
leaders on the proposals that
were rejected by them.

As the current protest is
mostly confined to Punjab as
political manoeuvring by
Haryana government resul-
ted in neutralisation of the
protest call, so far. Many
people who are against the
farmers’ protest before the
General Elections have al-
leged that it has been getting
support from Punjab
government.

Rajasthan government did
not allow the tractor march
to begin from the state by tak-
ing preventive actions, de-
taining/arresting farmer
leaders. In western Uttar Pra-
desh, too it has not yet evoked
any significant response as
farmers unions are divided.

Our Bureau
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ON WAR PATH. Farmers tying a black cloth on their turbans
to mark Black Day in protest against the Centre and Haryana
government in Patiala on Friday ANI 

Farmers wait for talks with 
govt, ready to march to Delhi 

Secretaries to the Govern-
ment of India will now have to
take approval from the Gov-
ernment before accepting
awards from public or private
institutions, an o�ce memor-
andum issued by the Depart-
ment of Personnel and Train-
ing (DoPT) said.

The practice so far has been
that the Cabinet Secretary
was the competent authority
for giving approval to the Sec-
retary. The circular also men-
tioned that in case of o�cers
in Pay level 17, i.e., Secretary
Equivalent in the Centre or
Secretary rank other o�cers
serving in Centre will need to
take approval from concerned
Ministry/Department.

Rule 14 of the CCS(Con-
duct) rules, 1964 provides
that “No Government servant

shall, except with the previous
sanction of the Government,
receive any complimentary or
valedictory address or accept
any testimonial or attend any
meeting or entertainment
held in his honour; or in the
honour of any other Govern-
ment servant.

APPLICATIONS

This rule will not apply in case
of (i) a farewell entertainment
of a substantially private and
informal character held in
honour of a Government ser-
vant or any other Govern-
ment servant on the occasion
of his retirement or transfer
or any person who has re-
cently quit the service of any
Government; or (ii) the ac-
ceptance of simple and inex-

pensive entertainments ar-
ranged by public bodies or
institutions.

A February 1999 circular
says, in general, awards sought
to be given by private bodies
and institutes to Government
servants do not need to be en-
couraged because of the fact
that if a Government servant
has done any outstanding
work, there are various meth-
ods open to Government it-
self to recognize his merits
and service and it would not
be appropriate for him to ac-
cept such an award from a
private body. 

In exceptional circum-
stances like rewarding the
merit of an o�cer for work
done outside the purview of
his functions in Government

or where Government other-
wise thinks that an individual
deserves a particular award, it
was left to the discretion of
the competent authority to
decide such issues in a reason-
able and judicious manner
based on the main criterion
that such an award should not
have a monetary component.

MONETARY COMPONENT

However, the Department, in
a circular issued in December
2023, observed that these in-

structions are not being ad-
hered to in their true spirit.
Accordingly, it clarified that
awards given by Private Bod-
ies / Institutions / Organisa-
tions may be accepted only
with prior approval of Com-
petent Authority. It was also
said that the award should not
have any monetary compon-
ent in the form of cash and/or
facilities. Also, Credentials of
the Private Bodies / Institu-
tions / Organisations should
be unimpeachable.

Shishir Sinha
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Secretaries can accept awards only after Centre’s approval
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